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CENTRAL RAILWAY

SUPPLY OF AUTOMATIC SLIDING DOOR
Tender Notlce No.:
PUBLIC NOTICE CWE/MTN/S5246596C/2025

Modice iz fiereby given that the Cortiicatzish far e under mentoned Equily Shares of the Company
have been lost/ mispiaced and the holder(s) | purchaser(s) of the said Equity Shares have applhed
b the Company o issus duplicate Skarg Cerfiicate(s).Any parson who has 3 claim in raspect of
the sasd Shares should lodge the same with 1he Gompany at its Registered Office within 21 days
from this daka else the Comaany will procerd to issus duplicale certifipatals) 1o the aforesaid
Fppcams withoul any furthar inbimabon.

Particulars: Supply of automatic sliding
door compsata incleding mechanism &
doar control fer EMU 1o ICF specificatian
Mo ICF/ELECH2T REV.O1 8 UT without

lincty correclion slip-1 & 2 As per Drg. No
| T tumee e :'m s Fm:ﬂ “ﬂ“.; EMLIDMCIAC-5-8-001/Col-1, Alt a. OEM
FKPDD | PHIROZ FRAMROLE BODCHA | 1005 | 3773641 | 3774845 | 2114 | 2114 = Wik PaiRg. Bode; TRoARalts-on
01610 | & MANI FRAMROZE BOOCHA Equipment Co. Lid. Qty.: B sets, Tender

opening date: 14042025 Tender cost:
Rs. B81,36,000.00.  Compléle lender
detaila are available and can bha
downloaded from Central Raitway official
wibsile www.ireps.gowv.in,

Name of Sharehalder(s]- PRIROZ FRAMROLE BOOCHA & MAN| FRAMROZE BOOCHA

Hame and Registered Office address of Company | Eureka Forbes Limited : S5B1/82, Tth
Floos, 701, Marathon Inmova, O Ganpalrao Kadam Marg, Lower Parel, Mumbai 400013,
Maharashira, India

Daled: 24/03/20Z5

L

TN ADITYA BIRLA FINANCE LIMITED

J LEAP|TAL Heglsﬂlaredlll‘ﬁce Indian Rayon Compound, Veraval, Guiarat-362266,
: wll Branch Offica

+ 12% Foor, R Tack Park, Miran Gomglex, Nr. Hub Mall, Goregaoa (€], Mumbai-404 053, MH.

POSSESSION NOTICE [SEE RULE 8 (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002]

Whereas the undersigned being the Authorized Officer of Aditya Birla Finance Limited [ABFL) under the Securifisation and
Raconstrection of Financial Assets and Enforcemeant of Security interest Act, 2002 (&4 of 2002) and in exercise of the powars
conferred-Ufs, 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rubes, 2002 issued & Demand Notice dated
menticned balow L5, 13(2) of the said Act calling upon you being the bormowars (Names & Addresses mentioned balow) to
repay the amount mentioned In the sald rotice and interest thereon within 60 days from the date of receipt of the sald netios,
The Bosrowers menbioned harsin below having failed fo repay the amount, notce i heraby given to the Bormowens mentionad
hergin below and o the public in genaral that the undersigned has Taken PHYSICAL POSSESSION of the property described
herein balow in exercise of powears conferred on him | her under Section 13{4) of the said act read with Rule 8 the Sacurty
Interest (Enforcement) Rutes, 2002, The Bormowers mentioned here in below In particukar and the public in general are heraby
cautoned not to deal with said property and any dealings with the proparty will be subject to the charge of Aditya Birla Finance
Limited (ABFL) lor an amount a5 menbonad hereln under and interest therson

The Bosrower's attention is invited {o the provisions of sub-Sec. B of Sec. 13 of the aci, in respect of tms available, to redesm

Dy. CMM (CWE), Matunga | 850
HETEE TR wilgT w9 W W A

NOTICE

NOTICE is hereby given that the Certificate for 300 (Three Hundred) Equity Shares of face value Rs.1/-
bearing Register Folio No. HLL2947787, Certificate No. 5269644, Distinctive Nos. from 1154310201 To
1154310500 Of HINDUSTAN UNILEVER LIMITED., standing in the name of BHAVE NIRUPAMA
SHRIKRISHNA has/have been lost or mislaid and the undersigned has/have applied to the Company to
issue duplicate Certificate for the said shares. Any person who has a claim in respect of the said shares
should lodge such claim with the Company at its Registered Office at Unilever House, B. D. Sawant
Marg,Chakala, Andheri East Mumbai - 400 099, within one month from this date else the company will
proceed toissue duplicate Certificate.

Name of Shareholder: BHAVE NIRUPAMA SHRIKRISHNA

Date : 24/03/225

Name and Registered Office address of Company:
Hindustan Unilever Limited
Unilever House, B. D. Sawant Marg, Chakala, Andheri East, Mumbai - 400 099.

Y ADITYA BIRLA FINANCE LIMITED
RS YA NV Y registered Office : Indian Rayan Compound, Veraval, Gujaral-362266
el |Branch Office ;12" Floar A Teck Park, Nirlan Comalex. Mr. Hub Mall. Goregaon (E], Mumbai-400 063, MH.

POSSESSION NOTICE [SEE RULE 8 (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002]
Whereas the undersigned being the Authorized Officer of Aditya Birla Finance Limited (ABFL) under the Secuntisation and
Reconsirection of Financlal Assets and Enforcement of Security Inferest Act, 2002 (54 of 2002) and in exercise of the powers
confarred We=.13 (12) read with Rule 3 of the Security Interest {Enforcement) Rules, 2002 issued a Demand Motice dated
mentioned below L/s. 1302} of the sadd Act calling upon voul bedng the borrowers (Mames & Addresses mentioned below) ta
repay the amount mentioned in the said notice and interast theraon within 60 days from the date of raceipt of the said notice:
The: Borrowers menboned herein balow having falled o répay the amount, notice is hereby gheen 1o the Borrowers mentioned
herein below and to the public in genaral that the undersigned has Taken SYMBOLIC POSSESSION of the propery described
herain balow in exercise of powers conlermed on him ¢ her ender Section 13(4) of e said a6t read with Rule B the Sacuniy
Interest {Enforcement) Rubes, 2002, The Barmowsrs manticned here in belosw 0 pardicutar and the pulblic in general are hereby
caulaned rot 1o deal with said property and any deatings wilh the property will be subject 1o the charge of Aditya Birla Finance
Limited (ABFL) for an amount as menboned hersin under and intersst thersan

The Borrower's attention i invited 1o the provisions of sub-Sec. 8 of Sec. 13 of the act, in respect of lme available, to redeem

the sécured assets
k Demand Notice Bescription of Immavakle Properly (Preperties Passession
W Nime of the Sarrowerit) Date & Ois. Amt, Mortgaged) Date
1. Mis, Sadgurukrupa Enterprises, _ . .
Trough t Uday Seknaram Rawosl | DNDSIe [Fltte (04 1 oo Adm. 750 54, L (Bt
2. Uday Sakharam Rawool F ; 21.03.2025

Apartment 3, Construcled COn Land Baanng

Date : 25032025

1 i g'“- j‘_::‘““"‘ G‘“E‘“' Rawool 7 38,30,122)-1S. No. 130, H. No. 2E, Situated At Ajadegaon. H[:Phﬁl?l
- Sushiia Rawoo @5 on Ajade | Golavall, Dombivali (E), Vilage s3ession)
I:ﬂﬁ:&g“:;f::;‘:;mﬂﬂ”ﬁﬂﬂzi 10.06.2024 |Ajade, Tal, Kalyan & Dist, Thane-421 201
Place : Thane, Maharashira sdi-

Authorized Officer, ADITYA BIRLA FINANCE LIMITED

CLASSIFIEDS

CHANGE OF NAME

| SUPRABHA DEBBARMA
alias CHHABI
CHAKRABORTY d/o
GIRISH CHAKRABORTY
and w/o BIKASH
CHAKRABORTY r/0 Flat
B-205, 2-Wing-B, Palacia
Ph-2, Kingston, Waghbil,
GB Road, Opposite
Swastik Regalia
Waghbil, PO
Kasarvadavali, Thane,
Maharashtra-400615
have changed my name
as CHHABI
CHAKRABORTY.

0040780790-1

“"IMPORTANT"

P e waakia Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify
L Oemand Notice |Description of Immovable Pro Possession its contents. The Indian Express (P.)
h Name of the Borrower(s) Date & O/s. Amt. ?:l:n“m" Mortgaged) il Date Limited cannot be held responsible for
such contents, nor for any loss or damage
1. Mg, Autocraft Motors, DN Date: ; incurred as a result of transactions with
Throwgh ks Progretor Satish Kumar Mayak 10.01.2025 Gala Mo. 1, Ground Floor, Sapna companies, associations or individuals
2. Mr. Satish Kumar Nayak, ot Sadan CHS,, Survey Mo, 13 of| 22.03.2025 advertising in its newspapers or
1| (%% Avadesh Jagannath Nayak) so533g3g. |'Mage @ Katemanivali, Hanuman| (Symbolic Publications. We therefore recommend
3, Sushila Avdheskumar Nayak, Ellla '!_;n Nagar Road , Near Sapana Bakery. | Pogsession) that readers_ make necessary inquir_ies
f'l'l'-'ﬂ- Avadesh Ja.ga-nnath H‘-E-]'Ek:l '}3“'1 2025 }{9|'!||3|'|_ East Thane-421 306 pefore sendlng any mqnles or qnterlng
|Loan Ajc. : ABTHASTS000000754659 oty into any agreements with advertisers or
otherwise acting on an advertisement in

Place : Kalyan, Thane &dr- any manner whatsoever.

Date : 25.03 2025 Authorised Officer, ADITYA BIRLA FINAMCE LIMITED

{This is not an Otfer Document Announcement. This corrigendum should be read in conjunclion with the Red Herring Prospectus
dated March 13, 2025 and the Corrigendum dated March 20, 2025 and Issue adveriisements published earliar.)

SVC CO-OPERATIVE
BANIK LTD. | e s

[ Foavemaely Thm Maaoureses Wiiliml Ceoocegs Panesb Ll

Bl EBamay

LEGAL & RECOVERY DEPARTMENT
SVC TOWER, JAWAHARLAL NEHRU ROAD, VAKOLA, SANTACRUZ EAST,
MUMBALI: 400 055. Tel No: 71999983/71999777/71999986/71999975.

POSSESSION NOTICE

WHEREAS the undersigned being the Authorized Officer of SVC Co-operative Bank
Limited earlier known as The Shamrao Vithal Co-operative Bank Ltd., under The
Securitization & Reconstruction of Financial Assets and enforcement of Security Interest
Act 2002 and in exercise of powers conferred under Section13 (12) read with Rule
3 of the Security Interest (Enforcement) Rules, 2002 issued a Demand Notice dated
03.07.2024 under Section 13 (2) of the said Act, calling upon the Borrower/Mortgagor/
Guarantor, 1. M/s. Anas Enterprises (Prop. Mr. Habib Ataulla Khan) - Principal
Borrower Plot No. 3, AS No. 37, H. No. 1 (PT) at Village Dhansar, Juna Satpati Road,
Opp. Ghodela Apt, Palghar — 401 404. And / Or Plot No. 3-A, Ashoka Rubber Private
Limited, Opp. Ghodela Garden Complex, Old Satpati Road, Dhansar, Palghar West
- 401 404. 2. Mr. Habib Ataulla Khan - Guarantor Plot No. 3, A'S No. 37, H. No.
1 (PT) at Village Dhansar, Juna Satpati Road, Opp. Ghodela Apt, Palghar — 401 404.
And / Or Flat No. 402, 4th Floor, Building No. 1, Fia Imperia, Sundaram School Naka,
Palghar Mahim Road, Vajulsar, Palghar West — 401 404. And / Or B-490, S. No. 36/2,
Pilena Nagar, Opp. Nest Hotel, Mahim Highway Road, Palghar — 401 404 to repay the
amount mentioned in the said Notice being Rs. 1,97,51,272.97 (Rupees One Crore
Ninety Seven Lakhs Fifty One Thousand Two Hundred Seventy Two & Paise Ninety
Seven Only) as on 30.06.2024 as indicated in the table together with interest from
30.06.2024 plus legal and other incidental expenses incurred thereon till the date
of closure, within 60 days of receipt of this notice.

The Borrower having failed to repay the amount, notice is hereby given to the Borrower /
Mortgagor / Guarantor and the public in general that, the undersigned Authorized Officer
of SVC Co-operative Bank Ltd., has taken SYMBOLIC POSSESSION of the Machine
described herein below in exercise of powers conferred on him under Section 13 (4) of
Section 13 of the Act read with the Rule 8 of the Security Interest Enforcement Rules,
2002 on this 21.03.2025.

The Borrower / Mortgagor / Guarantor in particular and the public in general are hereby
cautioned not to deal with the properties and any dealings with the properties will be
subject to the charge of SVC Co-operative Bank Limited., earlier known as The Shamrao
Vithal Co-operative Bank Ltd., for an amount of Rs. 2,12,46,218.97 (Rupees Two
Crores Twelve Lakhs Forty Six Thousand Two Hundred Eighteen & Paise Ninety
Seven Only), as on 28.02.2025, together with interest from 28.02.2025 at contractual
rate plus legal costs / charges etc. till the date of entire payment.
Description of The Property

Hello Baler’s Automatic Baler Machine Model Number : HFA8-10, Serial Number :
210218 having capacity of 140 T installed / lying at Survey No. 56, Near Vidya Weigh
Bridge, Globe Complex, Village Dapode, Tal. Bhiwandi, Dist. Thane - 421 302.

Date: 21/03/2025
Place: Bhiwandi, Dist. Thane

Mr. Kishor N. Satpute

Asst. Gen. Manager & Authorised Officer

J"" RAPID
FLEET MANAGEMENT

RAPID FLEET MANAGEMENT SERVICES LIMITED

Corporate ldentification Number: UG0232TN2017PLC120205

Our Company was originally incorporated on December 26, 2017 as a Private Limited Company in the name of “Rapid Fleet Management Services
Private Limited” under the provisions of the Companies Act, 2013 with the Registrar of Companies, Central Registration Centre. Subsequently
pursuant to a Special Resolution of our Shareholders passed in the Extra-Ordinary General Meeting held on July 06, 2023, our Company was
converted from a Private Limited Company to Public Limited Company and consequently, the name of our Company was changed to 'Rapid Fleet
IManagement Services Limited' and a Fresh Certificate of Incorporation consequent to Conversion was issued on August 30, 2023 by the Registrar
of Companies, Chennai, For details in relation to the incorporation, Change in Registered Office and other details, please refer to the chapter titled
“Our History and Certain Other Corporate Matters” beginning on 170 of the Red Herring Prospectus.

Registered Office: New No. 9, Old No. 5 Coral Merchant Street, Chennai 600007, Tamil Nadu, India.
Telephone: 044-25210132 | Email: info@rapidiransportsystems.in | Website: www rapidfleet.in
Contact Person: Ms. Ankita Gupta: Company Secretary and Compliance officer

THE PROMOTERS OF OUR COMPANY ARE MR. ANAND PODDAR AND MS. SHRUTI PODDAR

The issue is being made pursuant to Chapter IX (Initial Public Offer by Small and Medium Enterprises) of the SEBI (Issue of Capital and
Disclosure Requirements) Regulations, 2018, as amended from time to time (SEBI ICDR Regulations).

The equity shares of the Company will get listed on the Emerge Platform of National Stock Exchange of India Limited. NSE Emerge shall
be the designated stock exchange.

PUBLIC ISSUE of 22,84,800* EQUITY SHARES OF FACE VALUE OF ¥10.00 EACH (THE "EQUITY SHARES™).

*Subject lo finalisation of basiz of allolment

DETAILS OF THE SELLING SHAREHOLDERS, OFFER FOR SALE AND WEIGHTED AVERAGE COST OF ACQUISITION - Not Applicable as the
entire issue constitutes fresh issue of equity shares.

PRICE BAND: ¥ 183.00 to ¥ 192.00 PER EQUITY SHARE OF FACE VALUE OF ¥ 10.00 EACH

THE FLOOR PRICE 15 18.3 TIMES THE FACE VALUE OF THE EQUITY SHARES AND THE CAP PRICE 15 19.2 TIMES THE FACE VALUE OF THE
EQUITY SHARES.

THE PRICE TO EARNING RATIO BASED ON DILUTED EPS FOR FY 2023-24 AT THE FLOOR PRICE 1S 11.34 TIMES AND AT THE CAP PRICE
I5 11.89 TIMES.

BIDS CAN BE MADE FOR A MINIMUM OF 600 EQUITY SHARES AND IN MULTIPLES OF 600 EQUITY SHARES THEREAFTER.

dorel 4 Canara Bank
B rifvie synescae |}

Fort Maln Branch, 64, Sir P&, Road, Syndicate Bank Bullding, Fort. Mumbas,
Maharashtra - 400001 Email ; cb0108Gicanarabank.com

POSSESSION NOTICE [3ection 13(4)]

(For Immovable proparty|

Whersas: The undersignad baing the Authorsed Officer of the Ganara Bank, Fort
Branch, appointed under Securifisation And Reconsirection of Financal Assets and
Enforcemant of Security Inferast Act, 2002 (Act bd of 2002) (hereinafier referred to as
“thie Act™) and in exercise of powers conferrad under Secton 13 (12) read with Rule 3
of the Sacurity Interast (Enforcemsant) Rules 2002, issued a Demand Motice dated
02.12.2024 and published in 2 Newspapers on 28,12,.2024 calling upon the Borrower,
Wiz Saish Group and Company Prop; Mr, Haresh Datta Galkowad AGB-302 Krishna
Paradise Shree Malang Road, Mear Reliante Smart Paoinl, Kalyan East Thane -
42493506 to repay the amound mentoned 0 the notce, belng Rs. 21,11.463.58
{Rupess Twenty One Lakhs Elevem Thowusand Four Hundred Sixty Three and
Paiza Fifty Eight only) a5 on 30,11.2024 plus inberest due and other cost within 60
days fromthe date of receipt of the said notice
The Barrowss'Gearanior having faiked o rapay the amounl, nobice i bareby given
to the bomower and the public in general, that the undersigned has taken
possession of tha properly described hergin balow in éxarcise of powers conferred
an blm Hher under section 13 (4} of the sald Act, read wilh Bula 8 & 9of the said Bule
on this 24th day of March 2025.
The Borronwer in particulas and the public i general are hershy caulioned nol 1o deal
with the property and any deabngs with the property will be subject to the charge of
Canara Bank, Fort Branch for am amount of Rs. 21,11.483,.58 (Rupeas Twenty Ona
Lakhs Eleven Thousand Four Hundred Skety Three and Paiza Fity Elaht only) as
on 3. 11.2024. The borrower's attention is invited to the provisions of Section 13 {8) of
ther ek, in respect of ime available, i redeem the secured assels

DESCRIFTION OF THE IMMOVAELE PROPERTY
ShopiOffice Mo 24, .I'-"-dﬂIE.dbl..lrI"-g about 228 Sq ft Built L5|J arga, o 2nd Hor i he
buigding known a5 Govind Complex” in soclety known as "MNew Gangatirth Co-Op
Housing Sociely Lid.” Baing constructed on said plot of Land bearing Sunvey Mo B2,
Hissa Mo 2 Survey Mo 83, Hisgsa Mo 31, Survey No 83, Hissa Mo 302, ling, being and
sHuated at village Mowge Tisgaon, Taluka Kalayamn, District Thane-42 13014,
CERSA| Security Interest 1D: 000664579268, Assel 1D 200067452173
Mame of Titke Holder: kMr. Haresh Datta Galkwad & brs. Dhanshree Haresh Gaikwad

Diate - 24,03,2025

Place : Mumbai Sdl-
Type of Possession: Symbolic Authgﬁ?ﬂﬂ‘ﬁﬁ;ﬁr
Tao, !

1. Mr. Haresh Datta Gaikwad, CHhice Mo, 24, 150 Floos, Bullding Mo, &, Maw
Gangatirth CHEL, Govind Complex, Jan Mar Road gaon, Kalyan (East)-821301

2. Mrs. Dhanshree Haresh Gaikwad, Office Mo, 24, 15t Floor, Buitding Mo. A, New
Gangatirth CHEL, Govind Comples, Jar Mard Road gaan, Kalyan (East)-£21309

3. Mr. Haresh Datta Gaikwad, S/o. Datta Gowind Gaikwad, Flat Mo 01, Sai Tisai
Palace Govind, Camplax, Mear Jar Man Gata Tisgoan, Thane-421306.

4. Mra. Dhanshree Hareash Galkwad, S/o. Datta Govind Gadwad, Flat Mo, 01, Zal
Tizai Palace Govind, Complas Naar Jan Man Gate Tisgoan, Thane-421306

ANCHOR BID OPENED ON: THURSDAY, MARCH 20, 2025
ISSUE OPENED ON: FRIDAY, MARCH 21, 2025

ISSUE

PROGRAM

ISSUE CLOSES ON: TUESDAY, MARCH 25, 2025

Company is engaged in the business of providing logistics services tailored to the diverse needs of our B2B and B2C clientele. Our process

(Schedule)
FORM A

PUBLIC ANNOUNCEMENT
[Under Ragulation 6 of the Insolvency and Bankrupicy Board of India

{insofvency Resolution Process for Corporate Persons) Reguwlations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF

FIREFLY LED PRODUCTS PRIVATE LIMITED

begins with order booking, followed by route planning to oplimize efficiency. Each shipment is carefully matched with an appropriate
vehicle, factoring in cargo specifics for safe transit. Ulilizing GPS, FAST-TAG SIM TRACKING navigation systems, we track and monitor every
movement, providing real-time updates. Upon arrival at the destination, our unloading procedures guarantee safe delivery.

ALLOCATION OF THE ISSUE

NOT MORE THAN 50.00% OF THE NET OFFER
RETAIL PORTION NOT LESS THAN 35.00% OF THE NET OFFER
NON-INSTITUTIONAL PORTION NOT LESS THAN 15.00% OF THE NET OFFER

IN MAKING AN INVESTMENT DECISION, POTENTIAL INVESTORS MUST ONLY RELY ON THE INFORMATION INCLUDED IN THE RED HERRING
PROSPECTUS AND THE TERMS OF THE OFFER, INCLUDING THE RISKS INVOLVED AND NOT RELY ON ANY OTHER EXTERNAL SOURCES OF
INFORMATION ABOUT THE OFFER AVAILABLE IN ANY MANNER.

The price band is justified based on the gualitative factors, guantitative factors and KPls disclosed in the chapter title “Basis for Issue Price
beginning on page 89 of Red Herring Prospeclus.

QIB PORTION

r

CORRIGENDUM TO RED HERRING PROSPECTUS DATED MARCH 13, 2025
ATTENTION

The Corrigendum is with reference to the Red Herming Prospectus dated March 13, 2025 filed by Rapid Fleet Management Services Limited in relation 1o the

Issue with Registrar of Companies, Chennai on March 14, 2025 and submitted with Emernge Platform of NSE Limited (*NSE Emerge™).

Attention of Investors is drawn on the following:

1. On page F-13 under the head “Notes to Restated Fnancial Information” in the Chapler titled “Financial Information™ Trade Payables ageing schedule
for the year ended 31.03.2022 will be read as follow;

RELEVANT PARTICULARS

FII'EFI.‘I" LED I'-‘HDEH.I'IL'!'IE I‘H‘H'JITE l.l.lTTEI:r
'.'IE' -Eﬁ"*lH'lirer 2013

| Registrer of Cormpanies-Murnbai

.N :I'H"" |:-|' |:-::-r.:-|:-n-::-e .|H|'.;.4

.I:lah-.' |:l|' e r:r|.|.|"E1|-:"||-::I -:':-:"'I[H:-r“ﬂ.-'" |J-PL1I:-:‘:-|

| Attty under which corpoeste debio

i incorporated / regisiered

A | Corporate ientity Ma. / Limeed Liabliey

|Ickerafication ho: of comporate debior

&drress of tho repisened office and

prircpal officg if any} of corpormie

chelror

[Irsabency o CONTET rer e in

reapect of corparate dedior

7 | Estimated dees of clesure of insahency
resol Lithan phocess

8 [Mame and registretion number of the
irschsnoy professional Boting as inkanm
resphution professional

=] .l.!|:|l,jﬂ:5E_;..i_1|'|:|.l,';.|':r.Eli-;' al gl lifefim

Re=abulion Prodsisons, o8 regidend

waith 1he Bdaid

L.jEI-_'| |

[ U TOOEMHZOLIPTCRES0S

e Mo, 6, Gaondod Industned Estotn Mear Gaonden
Terrpio, Sarivili Road Vel (East), Thane-J00206,
Mabarashing,

[ Oreler [ R O 18ih March 2025
|Orcer intirnatad o IRP on 23md Meech 2035)

| 18 Septermber 2055

L]

oy

| W Vimal Kurmar Aprawd
IBELIPACCA APPOOTAL 204 72018/ 11247

.-Dﬁ'r.r Mo 4 Grourdd Boor Wing Skanhi kot
Buikiing, Batagi Magarn Moo Radvwer: Slation,
Blepander West, Thane P 201101
E-mEl wir 'I—|'E‘JF%EWG|II'|

[ Office Mo 4. Ground Fooe © Wing. Shanti Jvot
Building, Batsgl Mapar, Mear Reshwey Station,

10| Address ard enal 10 be used for
cormasponoance v tha Inenm

Resokition Professaonal Bhenancler West, Thana Pin 401101
| | Emast cim foptEemil com
11 Last dater for submisson of claims 5 Ap] 005
‘.I.T-"I.'.“l-:-u-:.-a-ez. of creditore, il ary, urdler clai s [ Mo Applicale
B af subaertion (SR al section 211,
Eeceairesd Dy 1 Inenrm reaoiiien
professicnal
15| Names of nsolvency Professionals | Mot Applicerie

icantfed o aot a5 Authonsed
Represerate of aeditors 0 a class
[Throe names for each cirss)
1-IEI-"|_| Q-' h.':fll F::-rr"l arul
1 Defaiks of authiripad repnesantainsg,
ane aiabie at

. {3 | nu}.::.-:_-':lrt:-i El;l:.ril'u.-'lir.l:.n.i:m.‘-ﬁ vim. b
{b) hied Applicabls

(T in lakhs)
Bacticaiars Dutstanding for fallowing periods from due date of payment
Less than 1 year 1-2 years 2-J years More than 3 years Tolal
MEME ; - - - - -
Others | 3,603.99 23:20 ! 193.42 - 3,820.61
Disputed Dues- MSME . . . " . .
Disputed Dues - Others l - - . - -
TOTAL I 3,603.99 23.20 193.42 - 3,820.61
For Rapid Fleel Management Services Limited
Sdf-
Anand Poddar
Date: March 24, 2025 Managing I}Ireu:inr

Place: Chennai, Tamil Madu DIM: Cfp iy res

.ﬁ.r!Ea E81

Matice i% hereby given thel the MNational Campany Law Tribonal has orderad the
commancament of & Corporate Insotvency Rescluticn Process of FIREFLY LED PRODUCTS
PRIVATE LIMITED Limdted o0 15th March, 2025,

Tihe creditors of FIREFLY LED PRODUCTS PRIVATE LIMITED, are hierety aalled wpan 1o
submit their claims with proot on or baefore Sth &pril. 2025 to the Interim: Resoiuton
Professional at the-address mentmead against entry Mo, 10,

Thi finaincial creditars shall submit thair ciasmes with proof by slectronds means only, A1 othae
creditors may sutmit the claims with proaf in person, by post or by electronic maans.
Submission of false or misleading proofs of claim shall attract penalties.

?‘% r._riq'qnu of Interim Resclution Professional ; Vimal Kumar Agrowasl
gta &nd Flace : 24th March, 2025 Mumba

Bank of India _' x |

Felationsiio fevond banking

VILE PARLE EAST BRANGH : 52, Hamuman Boad, Wile Parla (East), Mumbai=400 057,

POSSESSION NOTICE

[Under Rule 8(1) of Security Interest (Enforcement) Rules, 2002]

WHEREAS The undersigned being the Authorized officer of the BANK OF INDIA,
VILE PARLE EAST BRANCH, MUMBAI undar the Securitization and Feconstriction of
Financial Assets and Enforcament of Security Interest Act, 2002 (Act No. 54 of 2002)
and inexercise of powers conferred undersection 13(12) read with rule 3 of the Security
Interest (Enforcemant) Rules, 2002 issuad a Demand Notice Dated 02.09.2021 Calling
upon the Borrower's / Guarantor's ¢ Morgagor's Mr. Santosh Shankar Dongare,
i3, Arti Santosh Dongare 1o repay the amount mentionad o the notice baing
T 25.96.825.24 (Rs. Twenty Five Lakh Minety Eight Thousand Eight Hundred Twenty
Five and Paise Twenty Four Only) &5 on 02.00. 2021 within B0 days from the date of
receipt of the said notice with future interast and incidental charges w. a.f, 03.09.2021.
The Borrower having Tallad to repay the amound, notice B hereby goan to the barmgser
{ Guarantor and the public in general that the undersigned has taken Possession of the
properly described herein below in exercise of powers confarred on him / har undes
section 13(4) of the said Act read with rula & of the Security Interast (Enforcement)
Rules, 2002 on this 21 Day of March of the year 2025,
The Borrower / Guarantor in particular and the Public in Ganeral is hereby cautioned
nat to deal with the propery and any dealings with the property will be subject to the
charga of the BANK OF INDIA, VILE PARLE EAST BRANCH, MUMBAI for an amount of
+ 25,98, 625.74 (Rs. Twenly Five Lakh Ninety Eight Thousand Eight Hundred Twenly
Five and Paise Twenly Four Only] a5 on 02.09.2027 plus inferest and incidental
expenses incurred by bank w. 2. 1. 03.09.2021.
The borrower’s altention &5 inviled o provissons of sut section (8) of section 13 of the
Act im respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

Residential Flat No. 105, | Wing, 19 Flogs, Buikding No. 05, Prayag City Phase |, Panval,
Maharashira. = Admeasuring Approximalely 470.37 5g. FL

Sd/-
Authorized Officer
Bank ol India

Date : 21.03.2025
Place ;: Pamal

E-Auction Sale Notice
MAN TUBINOX LIMITED (IN LIGUIDATION)

Sale of the Company as a Golag Concern under Insolvency and Bankmapicy Code, 2016
Feg Office: 102, Man Hoiese, Znd Fleor, 5.5 Road, ¥ile Pacde [West). Mumbai , Mumbai,
Maharashtra, India - 400056, CIN No; UZE112MH2006PLCZE5082

Liguidator: CA Vikas Prakash Gupta
(IP Registration No: IBBI/IPA-00L/IP-PODS0L/ 2017-2018, 10855)
Liguidator Address: Plot No. 212, 2nd Floor, Ring Rd,
Chhatrapatl square, near Kalpavruksha Hospital,
MNagpur, Maharashira 440045,

Email; [inoffice.mantubinoxEgmail.com and vikas.gupta@hngea,com
Contact Mo, BO930598254

Mokice i hensty given 1o the public in peneral in connection with thee sale WMASN TLBIRNGY
LIMITED (in liguidation] ["Corporate Debtor”] as going concern, offerad by the Liguidator
appointed Dy the Hon'ble NCLT, Mumbai Banch vide order (4. No. 362 iMBL202T I P
Mo, £348/MB/2008 dated 22nd Detober, 2021 [published on Bl December 2021
under the lnsolvency and Bankrupicy Code, 2006 {"Code™).

Tha assets of the Corporate Debtor forming part of s liquidation estate, are belng
oiferad oo saleas 8 going concern in terms ol chanse (e of regulation 32 of the Insolsency
and Bankruptoy Board of India (Lsguidation Procass] Bagulations, 2016, The bidding
shall take ptace through online e - auction serdce provider. National E-Governance
Services Lirmited at ithps: /S neshoo,ing auction-noticas underibey

Azget

Sale of Corporate Debtor M/s Man Tublnox Limied as golng concem under

reguiation 32 (o) read with regulation 324 of the liguidation process Regulations,

2018 consisting of following Assets (refer E-auction Process Memorandum for

Turther details ) :-

a) Pipt Mo BAT, Sacter-3. Industrial Area. Pithampur, Dist. Dhar (MP) (BLEZ9.44 Sq.
Btr) This Is an Industrial land, taken on Leass from Mos MP Acdyoaii Kenda Vikas
Migam [MPICDY, Indors by M5, Man Tubinge Utd vide Lease deed Mo, 4968 DL
22706/ 2015 fora period of 30 Years

* The assers of the covparaie debdor are being soid alang wilh transiier of penoing casoes

relaned o pssens &1 vanous foruams, o the extent permissitde under ihe Apsicable Law,

e defgiis of azsetsare and dahiittes are provided in E-auction grocess dacument)

by All the Security and Financial Assets consisting of raceivables, Stock In trade,
frvestrments and other financial assets and securities and other assats as gven in E-

__ austion process documints

__ Reserve Price Earnest Money Amount | Bld Increment Amount
Rs, 9,27,00,0040,/ - Rs. 46,35 000,/ Rz, 500,000,/
(Rup&es Mine Crare [Fpees Forly Sis Lakhs Thirty Five {Rupees Five Lakhs
and Twanly Seven Thousand Cnly) on of betore 2151 Cnly)

Lakh Qmly Bl , 20025 hatfore 0500 P

ECH Submission Last Dute: Tree a5t cdale for submission of EQ-along witl
documenitsis Q8L - Agril 2025 and EMD Payment Last date: 21stapn 2025
Date of Inspectbon: All working days from 11th Aprit 2025 to 18th April 2025 {from 10
AN to S PM ) with prior intirmstion 1o the guidator

important Nobes:

1 E aucteon will be conducied on “AS I3 WHERE |5 BASIS, AS IS WHAT 5 BASIS.
WHATEVER THERE 15 BASIS, NO RECOURSE BASIS™. The sale o conducted under
the provisions of the Code and the Insolvency and Bankruptoy Board of Indis
|Liquidation Process) Regulations, 2008 made thereundsr.

2, This E-auction Sale Notice shall be reéad in conjunction with the complete E-Auction
Process Documeant containing the detailed terms and conditions and briel of the
Ms.-r—lq Bid Application Form, J.'-.—anal Terms & Con ﬂlnmw of E-Auction '%aIF- which are

eligibdity

T 1-P-"-F"'-H'=":I b -::-c‘:lr-'ll'-. ‘G|'IF| 1 |':|F|"r||"|5:-:11e Hr[“r |'|'|F.|r||'la-] ariky iy rPﬂEIlﬂg .'*|'||'J .’IEI'E'EI g 1 The
relevant lerms and Condilions as prescrifd mn ihe E-Auction Process Documents and
socandingly, submil thelr expression of ll':h."!-'t“""il In the mannes shipulated in the E
Buction Prooess Docwmeani

4, The Liguidator has 1,""|-q_. absalute right teaccept or reject any ar all offers) ar adjounm /
postpong S canced S modily 2 lerminaie the g -auction or witiddray any a85ets thereol
Tram The auction prodeeding 81 any Sage withoul SSSigning any reason Thereol

5. Eoldocumentalong with efigbility documents stounid Be emailed at the emsil address
méntioned in paint no, 2 on or before. Bth April 2028 and hard cogy shauld be
delivered ot the-addiess: Fiot Mo, 212, 2nd Floor, Ring Bd, Chhalrapoati Scuaane, near
Kalpavruksha Hospital, Nagpur, Maharashira 44000 5,

. Last date forsubmission of EMD & 215t April, 2025,

T E Buction shall be conducted on Thursday, 24th April, 2026 Trom 3,00 P 10 5:00
PR,

Date: EEIUE.JEL'IE':
Flace: Mumba

Vikas Prakash Gupta

Ligquidator

(Man Tubinex Limited- In Liguidation)

Reg Mo IBRI/IPA-CD LA P-POOS0L /201 7-18/ 10889

Sadress: Plot Mo, 212, 2nd Floor, Ring Bd, Chhatrapati squans,
nzar Kaipavruksha Hosgetad, Nagour, Mabarashira 440015
Mail agdress: ligofice. mantubinge@Egmailcom vikas gepta@bngea com

GlN: LeT190MHZ011PLC 220404

Plot Mo, 361227, Sector VI, Charkop,

@ kandivali [West), Murnbai - 400 067
Phone: +21 81081 11531/ 32 / 98652 65949
Email; info@secmark.in/ Website; www.secmark.in

MNOTICE OF POSTAL BALLOT

NOTICE is hereby given that pursuant ta the provisions of Section 110 read with Section
10E and afl other applicable provisions, ifany, of the Companies Act, 2013 ("Act) read with
Rule 20 and Fule 22 of fhe Companigs [Management and Adminisiration)Fules, 2014
nciudng any sltatutory amendment{s), modification(s), vanation{s) or re-enaciment(s)
tharedn, for tha tirme being in force and in compliance with the applicable g.ur::lelinus ]
circulars / rules issued by the Mmistry of Comporate Affairs ("MCAT) inter-alia inchuding
General Cirowlar No, 092024 dated Seplember 19, 2024, Hagulal-:-n d4 of the Secunties
and Exchange Board of India (Listing Obligations -and Disclosure Reguirements)
Reguiations, 2015 (the "SEBI LODR Requistions’), Secretanal Standard on General
Meetings ("55-2") ssued by the Insttute of Company Secrefaries of India, and other
applicabie laws and reguiations, If any, the Company iz seexing approval of its Mambars
for passing of folfowing Special Resolution as set out in the Postal Ballot Motice dated 2 1st
March 2025, h,".l.a:,r nfrerrr’nli- g-valing

Ilem No. Resolution

1, Re-appointment of Mr, ‘Sagar Mansukhbhal Thanki as an Execulive Cirector of
the Company and approve 1he Remuneration jora period from January 27
2025 wAugust 31, 2027

Members ane hereby infarmed that; -

1. The Cut-off date for the purpose of ascenaining the eligibiity of Members 10 cast their
wote through remote e-vobing facility is Friday, March 14, 2025. The Company has
engaged the services of National Depositary Senaces Limited (NDSL) far providing e-
woking facility io meambars,

2. The Members whoze namas appear in the register of Members/regester of beneficial
owmers &6 on the Cut-off date shall only be enttled to avail the remabe e-voting facility, A
perenn whao is not a member 3z on the Cut-off date should freat this MNolice for
mnformabion purposes ondy.

3. In compliance of statutory provisions, the Company has compleled the dispaich of
Postal Ballot Motice only through e-mall, on Monday, March 24, 2023, to all the
Members whose esmail |Ds are registered with the CompanyiDeposiones and whoss
names appear in the register of Members/register of beneficial owners as on the Cut-off
date. Further, phyeical cogy of Mofice along with explanaiory staterment and Postal
ipallot foem has nod been sent io the Members for thes Postal ballot. Hence, the Members
ane requared io communicate thalr assentdissant anly through remote e-voting system

4. The remole a-woling period shall commence on Tuesday, March 25, 2025 at 09:00
a.m. {I15T) and will end on Wednesday, April 23, 2025 at 5.00 p.m, (15T}, The remote
e-vating module will be disabled thereafter by NSOL. Once the vote on a resolubion is
cast by a Member, they shal not be allowed to change it subsequently to cast the vole
Zaain. The detailed procedurefinsiructions fore-voting are specified in the Notes 1o the
Postal Ballol Motics,

5, Tha Board of Directors of the Campany has appaintad Mr. Vijay Rameash Gupla, (ACS
nD, 33236, Certificate of Practice no, 22478) of VRG and Assodales, Practicing
Company Seqretary as a Scrutinizer for sonducting this Postal Ballot process

5. The aforesaid Motice along with explanatory statament is availabla on the waebsile of the
Company k., wern secmark.in, website of NDSL 2l wew.evoling.nsdl.com , website of
BSE Limsted at www.bseindia com and Websile of NSE Limited at www.nseindia.com
Thosa Members, whosa e-mail 1Ds are not registered, ane requested o refer to the
procedure mentioned in the: Moles 1o Postal Ballot Mofice available on the above
wiehsiles, bo cast their voles electromically

T. Mambars hodding shares in edectronic form ane raquested o register/update thair a-mail
ID= with the respective deposdory participants and in case of shares held in physical
farrn, by sending & request threugh e-mail to the Registrar and Share Transfer Agent
(R&TA) of the Company lLe., Bigshare Services Pvi Lid at-e-maii ID
prasadmimbigshareonting com with & copy marked fo cs@secmarnkin

B, In case of any gqueresigievances, Members may refer to the Frequently Ashed
wuestions (FAGS] for shareholders and e-voling user manual availabie at the downiosd
section of, www evaling nedl.comor refer tothe instuchons as mentioned in the Postal
Ballal Nedice or call an toll free nos,, 022 - 4886 7000 or sand a requasl io Ms. Pallayl
Mhatre, Sr Manager, (NDSL) at waw.evofing nsdl.com . Members may also write o the
Company at the e-mall 1D: cs@@secmarnk.in,

9, Tha resulis of the Postal Balel, along with Scrutinizar's Report, will be daclared within
the stabdory timelines by placing the same on the websie of the Company L&
www,secmark.m and e-voting agency i, www.evoting.nsdl.com. Further the resulls
shall alzo be communicated i the Stock Exchanges simufanacsly

For SecMark Consultancy Limited

Sdl-

Sunil Kumar Bang

Company Secretary & Compliance Officer
Membership No. A17808

SECMARK

COMSLILTANCY LTD

Placa : Mumbal
Date : March 24, 2025
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Maharashira State Eleciricity Transmission Co. L

MSETCL invites online bids (e-Tender) from reputed and registered

o~
m W mm Qo m m rgraﬂ contractors on Mahatransco e-TE_:nderin Website https://srmetender.

mabhatransco.in/ for the following Tender specification.
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